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PRINCIPAL BENCH, NEW DELHI
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Versus
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Copy of the inspection report dated 20.03.2024
issued by the Executive Engineer, PWD, Haridwar
along with its true translated copy

Annexure R8

9. Copy of the letter dated 22.10.2024 bearing number | 30 - 31
P/CD/UC/141382 (P 610680).
Annexure R9

10. | Copy of the letter dated 13.02.2025 bearing number 32

02 (1)/CFO-H/2025

PLACE: NEW DELHI
DATE: 21.04.2025

THROUGH COUNSEL

@//Ww/

ADARSH CHAMOLI

Counsel For Respondent No. 1

5, Lawyers’ Chamber Block — I,

Delhi High Court, New Delhi

Mob: 8375955697

Email Id: adarshchamoli93@gmail.com
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No. 1305/2024

IN THE MATTER OF:

Karan Singh ...Applicant
Versus
State of Uttarakhand &Ors. ...Respondents

RESPONSE AFFIDAVIT ON BEHALF OF RESPON DENT NO. 1

Most Respectfully Showeth:
- L Tej Bal Singh, S/o Late Shri

Jitendra Bahadur, aged about 49
years, presently posted as District

Supply Officer, Haridwar:

of

(Deponent)

NOTARIAL NOTARIAL

|, the above name deponent, do hereby solemnly affirm and stated as

hereunder:

1. That the deponent is presently posted as District Supply Officer,

Haridwarand has been authorized by District Magistrate, Haldwani i.¢.

Respondent No. 1 10 depose in the present matter and as such he is

/
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1. fully conversant with the facts of the case and competent to swear the

present Affidavit. Copy of the authorization letter dated 05.04.2025 is

annexed as Annexure R1.

2. That the present matter pertains to allegations by the Applicant that
Respondent No. 4 has setup a retail outlet within the radial distance of
50 m from the neighboring educational institutions. That this Hon’ble
Tribunal had issued notice in the above captioned matter on 02.01.2025
and had directed the Respondents to file their respective responses. The

relevant portion of the order dated 02.01.2025 is as follows:

N
* £ a1 MAR X )

| iramy AOVORATE) ..
o § ! P::ﬂ:'.‘:\ i-'.;ﬂ‘?« g
C‘\I" " UK"--;'15‘31“1 g . ; . 3 ;
oy i \ 2 '3 Issue notice to the respondents. Applicant is directed to serve the
/‘:.
respondents and file the affidavit of service at least one week before

the next hearing date. Respondents are directed to file their

%TT pRY

7Y e
V’w response/reply by way of affidavit at least one week before the next

date of hearing through e-filing. If any respondent directly files the
reply/affidavit without routing it through his advocate then the said

respondent will remain virtually present to assist the Tri bunal.

4. List on 22.04.2025”

3. That according to the guidelines dated 07.01.2020 issued by the
Central Pollution Control Board, no petrol retail outlet can be

established within 30 meters of distance from any school, hospital (10

3§
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1. fully conversant with the facts of the case and competent to swear the
present Affidavit. Copy of the authorization letter dated 05.04.2025 is

annexed as Annexure R1.

ro

That the present matter pertains to allegations by the Applicant that
Respondent No. 4 has setup a retail outlet within the radial distance of
50 m from the neighboring educational institutions. That this Hon’ble
Tribunal had issued notice in the above captioned matter on 02.01.2025
and had directed the Respondents to file their respective responses. The

TA
@.0 Ry celevant portion of the order dated 02.01.2025 is as follows:

~TaRY ADVOSATE
\ AR

_ =
b % " {4 5 ﬁ11 d . i - .
O\ Jie. UKL et .if.?. Issue notice to the respondents. Applicant is directed to serve the

°f U1 B%%{‘ respondents and file the affidavit of service at least one week before

YaYs s the next hearing date. Respondents are directed to file their
'V% response/reply by way of affidavit at least one week before the next
& date of hearing through e-filing. If any respondent directly files the

reply/affidavit without routing it through his advocate then the said

respondent will remain virtually present to assist the Tribunal.

4. Liston 22.04.2025”

3. That according to the guidelines dated 07.01.2020 issued by the
Central Pollution Control Board, no petrol retail outlet can be

established within 30 meters of distance from any school, hospital (10

4




81

beds and above) and residential areas but if there is constrains in
providing distance of more than 50 meters, then additional safety
measures are to be implemented by such petrol retail outlet as per the
standards of Petroleum and Explosives Safety Organisation (PESO).
Copy of the CPCB Guidelines dated 16.08.2021 is annexc as

Annexure R2.

4. That the State of Uttarakhand has also adopted the said guidelines and
have incorporated the same by way of Building Construction and

Development Bye-laws Amendment, 2021 which were notified vide

notification  dated  05.10.2021 bearing No. - /IV-2/21/11

*( & iE "'F’ij x,AT‘E (LOUCO0)/2003 T.C. Dehradun. Copy of the notification dated
)'ﬁ‘\ Y~

W .;05 102021 bearing No. - //V-2/21/11 (LOUC0)/2003 issued by the

g s 5
o7 Ut ijﬁ" Uttarakhand Government , Housing Section-2 is annexed as Annexure

7
% A R3

]
3 5 It is submitted that the distance of the boundary wall of the Kunwer

!

o
o 1 \ 1a. l__'a }‘ngﬁ

Prabha Inter College, Laldhang, Haridwar after crossing the road from
the dispensing unit of the petrol retail outlet of M/s Yug Filling Station
|aladhang has been estimated to be 41.5 meters. After the boundary
wall, the distance of the main building of the school from the boundary
wall is about 68 meters. Thus, the total distance of the dispensing unit

from the school building is more than about 108 meters..In this regard.

o2
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the Princip: : :
incipal Kunwar Prabha Inter College has also issued a no

objection certificate regarding the distance of the school building from
the dispensing unit being more than 100 meters, Copy of the letter
dated 09.04.2025 bearing number 170/KPIC/Carti/2025-26 is annexed
as Annexure R4. A site plan of the said petrol retail outlet is as also

annexed along with the present affidavit and is annexed as Annexure

RS.

. 6. It is further submitted that the District Magistrate, Haridwar vide his

L9 TARp  office letter number 420/ALC-1/2024 dated 18.06.2024, has issued a no

'3'_' * /7210 KUMAR Y objection certificate to M/s Yug Filling Station Laladhangfor operating

NOTARY ABVOCATE ; . ) . .
i HAR OWAR ehe petrol retail outlet in accordance with the no objections received

() '\\v;xa_ UK 858U ";:
é}’h *_Q' from various departments under Section 144 of Petroleum Rules-2002.
(s

°7 grTA® : i
Copy of the letter dated 18.06.2024 bearing number 420/ALC-1/2024 is

"B
% v annexed as Annexure R6. Copy of the inspection report dated
™

20.03.2024issued by the Executive Engineer, PWD, Haridwar along

with its true translated copy is annexed as Annexed as Annexure R7.

7 That in accordance with the no-objection issued by the District
Magistrate, Haridwar, the concerned firm M/s Yug Filling Station
Laladhanghas been granted permission by Respondent No. 4 to open
its retail outlet in accordance with the explosives permit

numberP/CD/UC/141382 (P 610680) dated 22.10.2024 issued by the

o

— 82



———lt
| I — e

, Haridwar. Copy of the letter dated
*3.02.2025 bearing number 02 (1)/CFO-H/2025

is annexed as
NOTARY ADVOCATE

%ﬂm
\

a HAR ) VAR édynnexure RY.
%}‘ o Ukiae8y2011 / &
. oF - %-@That the contents of the Affidavit have been prepared under the
Urtw

9¢) / instructions of the deponent and the same ar¢ true and correct and
v
) 7

nothing material and has been concealed therefrom.

10. That the deponent undertakes to comply with any further directions

that this Hon’ble Tribunal may pass in the present matter.

ol

DEPONENT

VERIFICATION




Verified at Haridwar, Uttarakhand on #*/  day of April 2025 that the

contents of the above affidavit are true and correct to the best of my

knowledge and belief, no part of it is false and nothing material has been

”

7@7 ,

) A concealed therefrom.
[

w014z,

2

f NGTARY AQVOCATE

%+':.‘ . HAKL AR . g
) &

i

DEPONENT
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15/
& Frater R ARREe, BRER|
W&~ 239 /MY W0 /2025 fHT— 05 e, 2025

o~ Mo Wy ERa WRiGRw, E fReel ¥ AR qeT I GEA-1305 /2024 T
Riz T STRRETE WSy T4 A ¥ M9 UF qrrdel 6 SH @ W A

forem gfef afyeray,

gRER

S TR RvTs IR (ERREe), 7o g wRa i, T e (@S,

A) B T Red 1001.2025@RHR Hore) BT T T B B P B, o g Ao

T &Ra TR, T feeeh o DT T e WA 1305 /2024 B Rig A oA T

o % TR amie R 02012005 F 9 ot e §C veww o i R 22042025 ¥

T WEE g w9y U B A & yRewR s o @ e el T g
wO0T4p WW,WW,WWWWWWWW$
%— 213 / XXXVIII—1—25—15(11) /2025 T 03.04.2025 ERT #I0 I g e,
LK ﬁﬁﬁlﬁﬁﬁﬂﬁﬁﬂ@ﬁ%/zommﬁtﬁm?mQam%#dﬂﬁ
iy e @ e &) Rt o aredl gl @ Tedide, dRR 05, WRR
N 1, e wrEee, Rl @1 i v a2
2 2 T vaR ¥ srEEE @ ok ¥ O AR 3R €Y Ao IS ERa
e 7E Roeh B W weRd TIRIA R W ¥ i @ gy FER far S § b
o7 T A anae T, i Tedde, R A0-5, AR e, wiP—1, e FHDIE, TX
foelt & wwd wifig #¥d gU wYus TiRee aRn gRfdEd B qeve § wetEd g
TaTae o 3] 39 FRw @ W Md @1 o W@ ¥ 5 wo o3 e R OM @ Sw
qe el argd el grAfded oY |
Heria—eiad |

fe arfer zo1e—171



86 Aoexuse R2
ddta g Fror ard

A GENTRAL POLLUTION CONTROL BOARD
A weferrar, @ vE werAns e der Wva W
p MINISTRY OF ENVIRONMENT, FOHEST & CLIMATE CHANGE GOVT OF IND1A

B-13011/1/2019-20/AQM August 16, 2021
OFFICE MEMORANDUM

Sub: Addendum to the Guidelines for Setting Up of New Petrol Pumps issued on
January 07, 2020 -regarding.

E:E’CB In compliance of the Hon'ble National Green Tribunal order dated January 18,
,:bjg in O.A. No. 86/2019: Gyanprakhash @ Pappu Singh Vs Uol & Ors. issued
quidelines for Setting Up of New Petrol Pumps vide O.M. No. B-13011/1/2018-
20/AQM/10809 dated January 07, 2020

T;ion‘bfe NGT vidle further orders dated 23.07.2020 and 09 10.2020, in the matter of

@%Manaa[o; Vs. State of MP & Ors (O.A. No. 81 of 2019 (CZ)), directed

mE{\ CC and CPCB to submit a report with regard to the minimum distance from
water bodies to the petrol pump.

L U&éﬁ-‘ Y

IARY g \E Ma gwas referred to the Expert Committee and the draft guidelines for
y] p:é‘rﬁéz:tanon in case of petrol pumps near water bodies were prepared. The
MUK?;Ag}uggjin éf;'aalso specify the groundwater and soil sampling protocol, frequency of
sample,\gollection and the prescribed parameters and screening vaiues 1o be
O s e ﬁ@? The same monitoring protocol and parameters/ values (except for
OTTHE'D oring frequency) need to be adopted for petrol pumps covered under the

guidelines dated January 07, 2020

o D

These draft guidelines were placed in public domain for seeking
comments/suggestions from public and concerned stakeholders These were
reviewed by the Expert Commitlee and the guidelines have been finalised and are
hereby Issued as addendum to the earlier CPCB Guidelines dated January 07. 2020
ior implementation by concerned stakeholders.

This issues with the approval of the Competent Authority

o
(P.K.-Gupta)
Additional Direclor& Divisional Head
AQM Div
Encl.: As Above
To
with a request lo crculate to Commussioner of civil

1. All SPCBs/ PCCs

(As per list enclosed) supphes or other similar authontics who look after

issues refated to petrol pomps al State/ UT levei
and Distnet Cotlectors/ Commmssioners  /Deputy
Camussonrs



List of Stakeholders

The Member Seeretary
| Andhra Pradesh State Pollution Control Hoard
[ D No YA-26. 14192, Nenr Sunrise Huspital,
Pushpa Hotel Centre
Chalmvan Strect, Kastunbaipet,
[ Vijayavada-$ 20010
| The Member Seeretary
| Assam State Pollution €Comtrol Bogrd
U Bamwimim midan
Guwahan  IK100
Assam

1=
| The Memilyer Scerctary

Chhartisparh Environment Conservation Board
| Paryavas Whawan,
Noith Block Seciar-19
’ NayaRapur 492 099
iC llh.'llh\",nh
Ihe Membey Seeretnry
Cuaparat Stte Pollution Control Board
Sector 10-A,
Gandhe Nagae 182043
1 Gujaral
The Member Sl:urs.‘lnty' -
. Himachal Pradesh State Pollution Control Board
Paryavaranithavan, Phase 11,
New Slumla 171009
L Himachal Pradesh
: The Member Seerctary
Jh-nkh.nm! State Pollution Control Bogrd
L LA Buldig, THIEC Camypus, PLO. Dhunwa
. Ranchi  R14004
"

Thark hand

The Member Hl.t.rf.l'lry

Kerala State Pollution Control Board
- Plamoodu Junction, Pattam Palace 1.0
| Thiruvanathapuram — 695004
| Kerala

=J& * Mmber “;L't,'r.\'li-!-l-_\‘ o
i 1.u|1‘.y}| Pradesh State Pollution Control Bord
aaranlanisar, F-5 Arcra Colony
|l gl 462016
ya Pradesh

! R
*Munhu ‘\ultllry

laya State Pollution Comrol Board

r\'.n Lumpynpnpad,
“Shallong 7930104
Mupghalaya
| IhL Mombwr Scere 1.1[)‘
Napaland Sute Pellution Control Board
Stgnal Point, |J.|1\.:|,Il1r,
lamd 797112
Napalund

[he Member Scerctary

Punjah State Polluton Comrol Hoard
Nabha Road, FT1 Rd, Adarsh Nagar,
I Prem Nagar

] Patali 147001 ]'-.'._ ih

The Memnber Seeretary

b

s |

The Membeer Secictary

Arunachal Peadesh State Pollution Control Bosrd
Paryavaranithavan’, Yupla o,

| Pappatialiah

C Nabarlagun 791110

Arunachinl Pracdes

The Member Secretary
| Ihabvar State Pollunan €omrol Tord
FPanvesh Bhawan, Plon No N 8,
Patbipuiten Indusieml Aren
Pintna- #0007 4
e Member Seereniry
Coom State Pollution Caontrol Board
N leene Industrial | siare,
Opp. Saligao Sennnary,
Saligio - Bardes
Coop - A0S

The Member Sevretary

Haryana State Pollution Control Board
CoL, Sector 6, Panchkula,

Haryana 134109

Huryana

The Member Secretary

J&K State Pollution Control Board, Parivesh Bhawan,
Forest Complex, Gladm, Narwal, transport Nagar,
Jammu (J&K)

Karnunaka State Pollution Contral Board
Farsaratilusan, 4°& 8™ loors

Chureh Street,

Banpgalore 560 001

Koarsataka

The Member Seeretary

Muharashtra State Follution Control Board
Kalpataru Point, 39'& 4™ floors

Ston Matunga Scheme Road No. 6

Opp. Cine Planet, Sion Cirele, Sion (1),
Mumba 400 022 .\flalt.\mhlrl

The Member Sunt.:ry

Manipur State Pollution Control Board
Lamphelpat,

Tmphal West D.C, Office Complex - 795004
Mampur

The Member Scerctary
Mizorim State Polluton Control Board
New Seeretinat Complex,

Kohatla, D hlanmuaal Peng, Avsawl
Mizaram JO600 |

I'he Member Seorenry
Oxbislr Stare Potluton Comral Board

I Partbesh Hhawan

AT Nilakanta Nagar, Unin VI,
Whubhaneshiwar 151012
Ldisha

e Member Seeretary

 Ragasthan State Pollution Comral Board

A-4 Instnutional Area, Jh:n;mcl)uu;:n

Japur - 302004, Rajasthan

/



| 2% ] The Member Seeretary
[ Sikkim Szare Pollution Control Board
State land Use & Environment Cell
Govy of Sikkim, Dewaraly,
Gangtok,
Sikkim
Ihe Member Sceretary
Felangana State Pollution Control Roard
l MarvavaranBhavan
[ A3, Industrial Bstate, Sanath Nagar,
Hyderabad — seo 018

letanpana

!1‘..

i | The Member Sccretary
5 Uttarakhand Bmvironment Protection & Pollution
Conttol Boand
26720, Nenu Road.
" Dehradun - 248001
{ | Urarakhand
The Member Scerctary
West Bengal State Pollution Control Roard
PanbeshBhavan
Building, No.i6-A, iRtock LA, Sector 3,
Salt Lake Caty,
| 1 Ko'kmu 700051, West  Hengi al
| 31 The Mewmber Sceretary
| Andaman & Nicobar Istands Pallution

Contol Commattee,

¥
hod

ant of Scrence & Technology,
iy Van Sadan, Haddo PO Port Blur

R b ; e
| 533 | Maembur Searctary

Damay, Do & Dadra Nagar [aveh
Pollunon Contol Comminee,

Office of the Deputy Conservator of Farests,
Mon Daman, Damaen 396220

35 T Member \-.u:.nrv

88

24, ]

{26

:jhl...

Pondicherry Pollunion Control Comnntiee, Housing !

| Board Complex, Anna Nagar, Pondicherry-600 005

18

Ihe Member ‘it'-.'r'mn-a_-_

Tami! Nadu State Pellution Control Board
No. 76, Mount Salar, Chuindy,

- Chennan - 60003
Tanul Nadu

Ihe Member Seer l.'ﬁﬁ:.'

Parivesh Bhawan

Trpura State Pollutor Contral Board

I, Nehri Complex, Gorkhabast 1.0,

Kurahan, Apanala
S West Tapuara - 99 006
I Lripura

Fhe Member '{-:::ru:ur').' )

3 floor, PICUP Bhavan,
VibhutiKhand, Gomu Nagar,
Lucknow 226010

Uuar Pradesh

The Member ‘kcrcmry

Government o N.C. T, Della

Crnte, Delhi- 110006

Ie Member Sucri:l'.n.f

Madbya Murg, Crandigarh

Member Sceretary

Delh Pollution Control Commuttee,

ath Floor ISBT Building Kashmere

Uttar Pradesh State Pollutton Control Board

Chendigarh Pollution Control Contmitiee,
| Parvavaran Bhawan, Ground Floor, Secion'® 14

| Lakshadweep Pollution Control Commines
Department of Scienee, Technology &

| Enviranment.
| Kavarati-682555____

/

11
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2. Joint Secretary (Marketing)

Ministry of Petroleum and Natural Gas, Govt. of India
ShastriBhavan,

New Delhi - 110001

3. Chief Controller of Explosives

Petroleum and Explosive Safety Organization (PESO)
A Block CGO Complex Fifth Floor Seminary Hills
Nagpur-(Maharashtra) -440006

4. Director
Legal Metrology
Ministry of Consumer Affairs, Food and Public Distribution Deptt. of Consumer Affairs,

Room No . 461-A, Krishi Bhawan,
New Delhi - 110 001

5 The Chairman,
M/s Bharat Petroleum Corporation Limited
Bharat Bhavan, 4 and 6 Currimbhoy Road
Ballard Estate, Mumbai 400 001

6. The Chairman,
M/s Hindustan Petroleum Corporation Limited
Petroleum House, 17, Jamshed]i Tata Road, Mumbai
Maharasntra 400020

7. The Chairman,
B R /s. Indian Qil Corporation Limited
T mdian Qil Bhawan, G9, Ali Yavar Jung Marg
d* East, Mumbai, Maharashtra 400 051

India Markets Pvi. Ltd.
. Bangolore Hardware Park,

9 The Chairman,
M/s Reliance Industries Limited,
Maker Chambers - 1V
Nariman Point
Mumbai 400 021, India

10. The Chairman,
M/s. Nayara Energy Limiled (Formerly Essar Oil Limited)
5th Floor, Jet Airways Godrej BKC,
Plot No. C-68, G Block
BandraKurla Complex Bandra Easl
Mumbai- 450 051

-




Copy to:
1

R —-——. s I

920 | 13

Joint Secretary

CP Division

Ministry of Environment, FForest and Climate Change
Indira ParyavaranBhavan,

Jorbagh Road, New Delhi - 110 003

Regional Director
Regional Directorate, Lucknow

PICUP Bhawan, Vibhutikhand, GomtiNagar,
Lucknow- 226010

Regional Director

Regional Directorate, Bengaluru

A-Block, NisargaBhavan,

1st and 2nd Floors, 7th D Cross, Thimmaiah Road, Shivanagar,
Bengaluru-560079

Regional Director

Regional Directorate, Bhopal

Parivesh Bhawan, Paryavaran

Parisar E-5, Arera Colony, Bhopal-462016

Regional Director

Regional Directorate, Vadodara

Parivesh Bhawan, Opp. Ward No. 10 VMC Office Subhanpura,
Vadodara —-390023

Regional Director

%ional Directorate,Shillong
‘T{JM-SIR". Lower Motinagar,
ire Brigade H.Q., Shillong-793014

nal Director
ronal Direclorate,Kolkata
uth end Conclave' Block-502, 5th & 6th Floor, 1582,

‘ of UTTPb azidanga, Main Road, Kolkata- 700107

8.

10

1.

12
13

Regional Director

Regional Directorate, Tamil Nadu

Second Floor, No.77-A, South Avenue Road, Ambattur Industrial Estate, Ambattur
Taluk, Thiruvallur District, Chennai- 600 058, Tamil Nadu.
Regional Director

Regional Directorate, Chandigarh

e-mail- gurnamsingh.cocb@nic.in

Regional Direclor

Regional Directorate, Pune

e-mail - bksharma.cpch@nic.in

PAto CCB

AO to MS

IT Division - for uploading on CPCB website

o
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ADDENDUM TO GUIDELINES FOR SETTING UP OF NEW PETROL PUMPS

The Hon'ble NGT vide orders dated 23.07.2020 and 09.10.2020, in the matter of
Suresh Mandaloi Vs. State of M. P. & Ors. (O.A. No. 61 of 2019 (CZ)), directed
MoEF&CC and CPCB to submit a report with regard to the minimum distance from

water bodies to the petrol pump.

The matter was subsequently referred to the Expert Committee constituted by

CPCB earlier in the matter of guidelines for setting up of new petrol pumps and the

following addendum guidelines (to guidelines dated 07.01 12020) have been finalised

for implementation in case of petrol pumps near water bodies:

a) All the surface water bodies irrespective of utility shall be protected from any

possible contamination. These include lakes, ponds, streams, rvers, wetlands,

QTA s and creeks, as per revenue records. Retail Outlets shall not be located
GWi fg*l:;ﬁ‘q:ﬁistance of 50 meters from the nearest point of water bodies. In case of
* F\E‘"‘L 5 )and rivers, the distance shall be considered from floodway. In case

TARONN o [
pe H}ﬁ%ﬁd\gﬁ ig not defined, the distance shall be considered from firm banks/ edge of
all new petrol pumps where

PO A i R .
siting criterion 1S to be implemented for

n by OMCs starts post the issuance of these guidelines.

we. W ¥ iver.
* of Ut B_s;{%'ctio

er to 100 meter from the nearest point of

b) Retail outlets coming within 50 met
tainment by way of double walled

surface water body shall have secondary con

tanks or concreté protection walls afound Underground Storage Tank (UST).

c) Groundwater and soil quality monitoring near the premises of fuel retail outlets
shall be conducted by OMCs once a year through E (P) Act, 1986 approved labs

or labs with national/international accreditation. The monitoring shall be done for

those Fuel Retail Outlets which are located within 100 meter from the nearest
point of surface water bodies. These shall be applicable to all petrol pumps,

regardless of the date of establishment. In case of any clarification and/or difficulty
in obtaining samples for groundwater and siil quality monitoring, OMCs may seek

b S
o

14
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W

N

i A%
f rpehroring protocol spec

C’T A% 1.2020, for containment and treatment of spillages, check

92

assistance of local administration/SPCB/PCC/CGWB. Protocol for soil and

groundwater monitoring is annexed as Annexure-I.

d) F%roundwater and soil quality monitoring shall also be conducted by OMCs before
installation of the new fuel retail outlet, for those retail outlets coming up within
100 meter from the nearest point of surface water bodies.

NOTE: These guidelines are supplementary to all existing relevant Rules,

Guidelines, Orders, Notifications such as Wetlands (Conservation and Management)

Rules, 2017, Coastal Regulation Zone (CRZ) Notification, 2011 etc. The other

measures, prescribed in CPCB guidelines for setting up of new petrol pumps dated

on leakages from

treatment and disposal of sludge removed from underground tanks during
rotection measures

"Fneasures for protection of workers' health, audit of allp

_ Hon tekng system implemented at petrol pumps, shall also apply to the fuel

SN o
QA Qi ga falling in the criteria specified above.

&

ifying the prescribed parameters and screening values

frequency), shall also be

annexed with these guidelines (other than the monitoring
d 07.01.2020 are

adopted for those retail outlets where CPCB guidelines date

applicable.

These guidelines shall be reviewed from time to time.

i
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Annexure:l

Protocol for monitoring quality of soil and groundwater near the premised of fael retail

onthets
N A , ,
amples off groundwater being used for drinking purposes shall be collected from at least

three differem directions with reference to the retail outlet. The sampling point should be

{
preferably within SOm distance from the underground storage tank location at the retail outlet.

Ihe samples shall be analyscd for the following parameters:

Table |

Se.Ne. | Parameter  Screening Values i

1. Total petroleum hydrocarbons — 0.6mg/l.
G Cu)
2 BIEX " i Benzene- 0.01mg/lL

ii.  Toluene- 0.7mg/L .
1 i Xylene-0.Smg/l.
3. ' Mcthyl Tertiary Butyl Ether | 13pg/l

‘-’*;V & lrowean | 0.0001mg |
'w—'-\* ! B o j

~ U\_@ﬁbﬁ‘\wph shall be collected from a borehole within the premises of the fuel retail
o --»-—-3}&:;.3' '-}t; the Underground Storage Tank (UST) pit. The depth of bore hole should be

“p"_cﬁf m hd'w. the bottom of the storage tank level. Soil samples shall be analysed for the

I(A.

G «._"' low] frdmeters:

Jfr'?

Table 2.

Sr.No. | Parameter IQCI'G:IITIIEValues(_m}fka
L Total petroleum hydroi:a;b_dﬁé | ||r5000 ) "'_—l
(TPH) ‘ |
2. | Benzene . i
3. Toluene . N :10 —
4 | Xylene TSﬂ — {
5. Methyl Tertiary Butyl Fther 100
6. fewlPAH i‘“;'“—--— S ___j

Ground water and soil quality monitoring shall be conducted by OMCs once a year through E
(P) Act, 1986 approved labs or labs with national/international accreditation and the reports
are 1o be submitted to SPCB. The soil monitoring shall be done in first six months while

groundwaler monitoring shall be done 1n the next six months,

-~
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In case of exceedance of screening by any parameter, or in case of leakage resulting in
soil/groundwater contamination, the measures/steps as preseribed in the guidelines for setting
up of petrol pumps dated 07.01.2020 shall be taken up. Assessment and remediation shall be

carried out as per the guidelines issued by MoEF&CC and CPCB.

ATTESTE
: Nﬁa
Advcate

Jeheil Haridwar (UK}
Ragd. No.-16(05)/20%

Fy
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101 Annexure R6

No Objection Certificate

S 1 |
No- U0 /ALC. /2024 SR Date- Mié;/o &/ 2024

— Wlﬂ.l reference. Fo- the application No- DDN DO/NRO/LALDHANG  Dated

suF)mltted by Divisional Retail Sales Head Indian Oil Corporation Limited
Dehra_\dun .and 11 pursuance of rule 144 of the Petroleum Rules, 2002, there is no objection for
granting licence under the Petroleum Rules, 2002 to Indian Oil Corporation Limited for

storagc of retail f)uﬂet in premises at survey No-/Gata No/ Khasra No- 95 Village Laldhang
Tehsil hardwar District Hardwar State Uttrakhand as shown in the site plan duly endorsed and
enclosed herewith,

(1) The following particulars have been considered while issuing this no
objection certificate, that, '
(a) possession of the site by the applicant is lawful and authorisation from
land owner or lease holder for developing premises under these rules for
storage of petroleum products;

(b) interest of public, specially the facitlities like schools, hospitals or
proximity to places of public assembly and the mitigating measures, if any,
is provided;

(c) traffic density and impact on traffic;

(d) conformity of proposal to the local or area development planning;

(¢) accessibility of the site to fire tenders in case of emergency and
preparedness of fire services for combating the emergencies;
(f) genuineness of purpose;

(g) any other matter pertinent to public safety;

/

District Magistrate
Hardwar
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/ /TRUE TRANSLATED COPY//

Office of Executive Engineer
Provincial Section, PWD, Devpura, Haridwar
Phone/FAX No. 01334-227446,
E-Mail ID - eepdhar@rediffmail.com

Letter No.: / Dated .03.2024

To,
The Officer-in-Charge (Ordnance).

For District Magistrate,
HARIDWAR

Subject: - Application under Section-6 of U.P.S.B.B Act for
No Objection Certificate for establishment of
anticipated retail outlet in Khasra No. 95 in
Village Laladhang Tehsil and District Haridwar
by M/s Indian Oil Corporation Limited.

Road Name:Gandikhata - Laladhang Main District Road
(Main District Road)

Km. No: Km. 8.00 (Om 4-6) on the left side of the road

Ref: Your letter no. 361/Arms Assistant - 1/2024
(NOC) dated 12.03.2024

Sir,
This is in relation to the formation of the projected
retail outlet received through the above subject letter, the

proposed site was scrutinized by the Divisional Amin and

the concerned Assistant Engineer, the report is as under :

26
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The road and PWD land have been confirmed. The
planned retail outlet is proposed on the left side of
the present Km 8.00 Hect. Mtr 4-6 of Gandikhata-

Laldhang Main District Road.

In relation to Main District Road, in the Table No.2 of
Uttar Pradesh Maintenance Manual, 15.25m distance
is displayed as minimum for control line and building
line on Main District Road, whereas in the said
proposed map, control line and building line are
noticeable 20.60m from the centre of the road and
retail outlet machine is displayed at 21.60m from the
middle of the road. Hence, there will be no hindrance
in traffic if the construction is done as per the
distances displayed in the map.

The planned retail outlet construction is outside the
Municipal Corporation zone and inside the occupied
area.

A number of adequate /safe space will have to be
kept unused for parking of vehicles coming and going

to get petrol and HSD at the retail outlet and

27
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105

provisions for sign boards, red lights etc. will have to
be made on the roads.

If the road is broadened in future, then the applicant
/company will have no objection in providing land.
Before setting up a retail outlet, it is required to
construct a cross drainage culvert for water drainage.
The level of the upper slab of the culvert should be at
minimum 30 cm lower than the road.

The No Objection Certificate should be obtained from
the Fire Department and the fire connected
equipment and plants should be tested from time to
time by the concerned Department.

The buffer strip should be made after the boundary
line leaving the land of PWD as per the attached site
plan.

If the road is elevated in future then the rules of the
elevated road should be followed. If land is required
for broadening the road in future then land should be
made available.

The ownership verification of related records should

be done from the Revenue Department.

28
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Encl :- 1 copy of map.

Sd/-

Executive Engineer
Provincial Division, PWD,
Haridwar

Letter No.: 817 /KA dated 10.03.2024

1. Copy referred to M/s Indian Oil Corporation Limited,
25 -Nimbuwala, Garhi Cantt, Dehradun

(Uttarakhand) for information.

2. Copy referred to Shri Keshav Lal Arya, Assistant
Engineer, Provincial Division, PWD, Haridwar for

information.

3. Copy referred to Technical Class, Provincial Division,
PWD, Haridwar for information

Sd/-

Executive Engineer

Provincial Division, PWD,
Haridwar

/ /TRUE TRANSLATED COPY//
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CEETE
HIYd §IFR
Government of India
aforsg 3R IEiT vareg
Ministry of Commerce & Industry
JuT fRavwles gran Ime (U
Petroleum & Explosives Safety Organisation (PESO)
4211, '{é‘ﬂw R @ F U
- 248006

42/1, Indira Nagar,

Near Asian School,

Dehradun - 248006

E-mail : cedehradun@explosives.gov.in
Phone/Fax No : 0135-2769780

T /No. : PICDUC/14/1382 (P610680) {31 /Dated : 22/10/2024

g d
Mo,

M/s. INDIAN OIL CORPORATION LIMITED,
INDIAN OIL CORPORATION LIMITED ,

25 NIMBUWALA GARHI CANTT DEHRADUN,
25 NIMBUWALA GARHI CANTT DEHRADUN,
Dehradun,

Taluka: Dehradun,

District: DEHRADUN,

State: Uttarakhand

PIN: 248003

—~

fgsg Khasra No, 95, RO on Haridwar to Laldhang at Khasra No. 95, Village- Laldhang, Tehsil- Haridwar, Dist-

/Sn.jb : Haridwar, I:ALDHANG, Hardwar, Taluka: Hardwar, District: HARIDWAR, State: Uttarakhand, PIN: 246763 ¥
UZIfer’dd 571 A,B Retail Outlet |

Pétroleum Class A,B Retail Outlet at Khasra No, 95, RO on Haridwar to Laldhang at Khasra No. 95, Village-

Laldhang, Tehsil- Haridwar, Dist- Haridwar, LALDHANG, Hardwar, Taluka: Hardwar, District: HARIDWAR,
State: Uttarakhand, PIN: 246763

TEey

/Sir(s),
FU] U UF HHiS OIN1782149 fE-id 18/10/2024 &1 3qdia &Y |
Please refer to your letter No. OIN1782149 dated 18/10/2024

fawarta Ueta wm & Frafef@a Ueifeas gerdf & o qun wm & veRu & fore 9eifem faw, 2002 ¥ 3wy
%I% H wigd au fGA1® 31/12/2030 T Y ST @A P/CD/UC/14/1382 (P610680) AT 22/10/2024 Tht w1
!

Licence No. P/CD/UC/14/1382 (P610680) dated 22/10/2024 granted in Form XIV under the Petroleum Rules,

2002 and valid till 31/12/2030 for the storage of the following kind and quantities of Petroleum at the subject petrol
pump is forwarded herewith,

YpmYo> <Yoeneo> <YpmenY>

mﬂﬂﬁﬁﬂmmescription of Petroleum Faeitef E. Erﬁ I &
/Quantity licenced in KL

httpSl”01'1“ne.DBSO,QOV,lﬂfPUb"CDOlTIﬂiﬂfDQCStﬂlUSLE"e[,aBPX?OOCHU=KWZF]|J8qu£|4W‘ImCDgW|dA%3d9f'c.3d&Ru|e=TzSNKUtRo/rozbmoemcstiRLxI . 1/2



1/20/25, 11:13 AM 1 08 Doc Status 31

a1f & W U /Petroleum Class A in bulk 20.00 KL
Petroleum Class A, otherwise than in bulk NIL
i @ UGS USIeRIH /Petroleum Class B in bulk 20.00 KL
Petroleum Class B, otherwise than in bulk NIL
Petroleum Class C in bulk NIL
Petroleum Class C,otherwise than in bulk NIL

$d &Hdl /Total Capacity 40.00 KL

: Py Ueiferam Ram 2002 & Sieh §91Q 70 Faw 148 # ) 71 wfthan &1 BerE & urer BY qu SrEE
TS0 B K YU B S DI Ae/a THIG BT TG a1 IGE T to Controller of Explosives, Dehradun, so as to

reach his BTATEY 1 URAT $X | Please follow the procedure strictly as laid down in rule 148 of the Petroleum Rules, 2002
and submit complete documents for the Renewal of the licence to Controller of Explosives, Dehradun, so as to reach
his office on or before the date on which Licence expires.

TE IFFHIG)/ A 3 MBS F Savasd sigafe/aeiar=a e &= 3 a1 9y ar] o Rt @ ge 7€ 38 2 | This

approval/permission, however, does not absolve from obtaining necessary permission/clearance from other authorities or
under other statutes as applicable.

YaGHd /Yours faithfully,

((ST. Sit. &. TUs)
(Dr. G. K. PANDEY!)

SU &I
Dy. Chief Controller of Explosives

For Controller of Explosives
/Dehradun

Copy forwarded to :-
1. The District Magistrate, HARIDWAR (Uttarakhand) with reference to his NOC No NOC DRNG Dated 18/06/2024

For Controller of Explosives
Dehradun

(3T ST S8 sfTdet @1 fRfd, Yoo Ut o= faawuT & oY g 39RTge: htp://peso.gov.in 23

(For more information regarding status,fees and other details please visit our website: http://peso.gov.in)
Note:-This is system generated document does not require physical signature.

?;ff?laimer : This page gives the latest action taken by this organization on your application. This page is made
available for the information of concerned applicant/licensee only. All efforts have been made to secure this

information. However PESO will not be responsible for any misuse of th tion i r
= . ! e informa l S
including t .y by unauthorized persons

ine.peso, i i .
peso gcw.Lna’Pubhchma|nJDucStatusLatler.aspx?aocno=KWzn| J8qYyg4w1mCoSWIdA%3 4%3d&Rule
o ‘o

=TzSNKUtR%2bmOemC28EiR| \
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@H—ct’ohdr.ukfs(fi‘g‘m:lil.cum B

A F-2(1) / WA -7 /2025 o far=i '30*01334_-265700
) VAT B )7, 2025
A g e W,

QrAT 90-95 UTH SfTeianT,

aedid 7 fven eRgw )

BUI HTUD G AfNF ATav.--71480854, [ 27.01.2025 FT % Uttarakhand Fire and
Emergency Services & 398 U9 W grd B B, B AR AfTIEA gren arawen @ fFrveor
AR i 05.02.2025 & HIAR Ao yRen eyavedl iy & o %wu dara—d
T, wEw afNen o= wrteier gen A € aen el gHOr UH S fEa S @t wmfe ot

T &

TWIFT G /R S Igdd vy ¥ s we & 8Ehe 1225 i Ao £ qur Sa
99 BT &35 (Covered Area) 32 @i o B | T /WA BT Hag 03 Ho B

HT SRRIEUS WA, € AMT-03 Bl HERLE AET-342 / XX-3/2021-2(39)/2006
SENIGT G 28 ORR, 2021 P IFIACH H A 13 R 2025 ¥ 12 BRI 2028 (39) 7B
@ Y gufe af Suswl gl srified mEo-os yed e o € e oad @
gree fdar @ |
1. TR F WG SRR CaafER] @ e TeR aed @Ha U8 U a7 Sl oTaeas @ |

> o # ufafes ffleor wv e Yo on f Suder BRR e &1 uge A e

qaa Bl
5 TR H G A GRR TR @ feear gEy, Aora d dudl ey B d9F 5
T |

Temw ¥ gOd oA G0aogn Bk GHRTRRI @1 ged Ud Qodlowo BraR
TR @1 YOR e fur o |
> T yere 99 BRR TEIETgER @l Performance Test (WANT &%) fevam &Y |
H¥ee ¥ wuee godiowo g9 Sowdlodlo BRI TERICTIRT T 03 Y H T W00
FIIY Gl wIRT @7 05 af # FERierd YR S¥C BRI ST IR |
Fuvad forderor & faRer Ifwex § siftha fhar Wid der RIS @ sTRr / iniee
=faa ¥ P S | \
FeF # Non Sparking Tools 1 ST ﬂﬁ@tld DI WY |
ol arew Brwes a1 g9 B O VS 391 A SN Had Y W |
3T9e dyes @ W PHErgl @ 9uael Sftavme Il Bl den YRiA SR (Evacuation)
yfgrar 1 ST ETAT HIaRIE BT | '
T arftmeme wedi @ erdee e A W & fIRRN yased @ 8RN | siftrersa aesl @l
I BT el wE A8 anrgr oo (& aftawiee @ gear 98 8 Wed) 8, 3 WIwE @
fruffea wr@T @ oW AR ST XG9 R YE ARl |
vaA /e & faee v @ T, delerdT, AR, wifd, ¥ 3% vRar g fAwfu, Land
Use Change ¥ 4ga(d aflfg @1 Gegqe wrefd Sifrdny & hRmar g |
7. g epTafer garor g @1 SudnT sy ARl @ FrafRa kA @ fav =@ fEar srodwarl
o, WA @1 aifieras @awr @ arddlie g1 @ W8N YHY 93/ Audit Report Wi ©:
qE A G/ uare el sifrard 2
9. arHfEd fégo & A Suded ggidi 7 w1yl wn W eyl (g W/ yewe @
arft | \\ | L,/
j 'Jpgiﬁwd/i\f}"ﬁf
(diodio FRm Y
& ST YTl
BRI /ERER |

N

o

]

wfaferfd: offermy afverd el #1 wavned vd siawad Friad &g ofve |
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